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(1893) 09 MAD CK 0011

In the Madras High Court

Ponnayya Goundan APPELLANT

Vs

Muttu Goundan and Another RESPONDENT

Date of Decision : 25-09-1893

Acts Referred:
Transfer of Property Act, 1882 — Section 54

Citation : (1894) ILR (Mad) 146

Hon'ble Judges : Arthur J.H. Collins, C.J;Davies, J

Bench : Division Bench

Judgement

1. We are of opinion that the registration of the sale-deed to plaintiff effected a
transfer of the property to him by virtue of Section 54 of the

Transfer of Property Act. It has been held in Narain Chunder Chuckerbutty v.
Dataram ILR 5 Cal. 597 that a registered transfer without delivery

of possession will pass any interest in land, and we consider that registration
constitutes a sufficient delivery of the deed to pass such interest,

otherwise the object of registration would be defeated, that object being to let all
the world know in whom the title to property lies. We must,

therefore, reverse the decree of the District Judge and restore that of the Munsif,
the plaintiff still being liable for the balance of the unpaid

purchase-money. The defendants must pay the plaintiff''s costs in this and in the
Lower Appellate Court.
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